I THE CEITRAL ADMINISTRATIVE TRIEUNAL /@\

JAIPUR BENCH ~
Cede lice 363/93, Dute of deciszion 20,10,.94,
Smt. Krishan Kanta ' se.APPlicant,
Vs, -
Union of India & others ' es.. Rezpondents,

CORAM 2 HOW'BLE KR, JUSTICE

D. . MENTA,VICE CHAIFMAN,
HCL'ELE ME. I, in.. i

R ADMINTISTRATIVE MEMBER,

For the applican - Mr, J.J,.EKauzhik, advoczte,
For the resSpK ndpnt" - Mr, M, Rafig, advocate,

ORDER (GRAL )

(Hon'ble Mr. Jus tice:D,L .Mehts,Vice Chalrnun)

LAY 2
Heard the lezrned counsel for the parties,
2e applicant hase chﬁllﬂngnd the rmversion order

Annexure A/l, Asxted 20,5,93,

®

3e Fespondents have come with a case that the

applicant wag junior in the lower grzde and th? seniority
has been counted not froi the date f regular entry

in the higher grz.de Lut on thn hzsie of °~n1ur1ty in

the initial grade, Thie Tribunal has rep2atedly held

that tiie seniority ic to e countzd from the date of

regular entry in the higher grszde as per rules znd the

wy
question of conaidering the seniocrity t%;the initial

grade Soes not arise, Thé doctiine of jumping the Jueus=s
on account of L‘oQ"V?ti”h is not & valid asrgument and
fcr this reason the ceniority nay hbe restcored to the
applicant sceording to law from the date of entry in

the higher grade and the case of.reversioﬁ of the
aprlicant be sonzidered gfter refixing the ceniority,

if not alrzady done,

4. For the reasons merticoned sbove, the order
annexure :/1, dsted 20.5.92 is guashed and the

respondents are Jdirected to reconsider the matter
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afrezh in sccordance with law znd the applicant
shall ke a2ntitled for 2ll conseguentisl benefits,

No costs,.

H. K. VERMH ) /{{ . HPHTA %

".JJIl.L”Iu TRATIVE MHEMEER VICE CHAIRMALT



